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Food Safety and Standards Authority of India
(A statutory Authority established under the Food Safety and Standards Act, 2006)
(Quality Assurance Division)
FDA Bhawan, Kotla Road, New Delhi - 110002

Dated, the 26" Oct, 2017

RFP No. 03/2017-18 FOR NATIONWIDE MILK QUALITY SURVEILLANCE
AND TO ESTABLISH A ROBUST SYSTEM FOR MILK
QUALITY MONITORING: CORRIGENDUM

Further to this office Tender Enquiry No. 03/2017-18 dated 03 Oct 2017.

2. Based on the discussion held in the pre-bid meeting held on 24 Oct 2017 with
prospective bidders the following amendments are made in the ibid tender:

1.2 SCOPE OF WORK
The Milk Survey would be done in three stages:

(@) Nationwide Qualitative Screening of Milk Samples for 13 common
adulterants along with pesticide, antibiotics and aflatoxin M1 with a minimum
of 8000 samples as per sample plan (Appendix ‘A’).

(b) Identification of hotspots for a particular adulterants including
pesticides, antibiotics, aflatoxin M1; and root cause analysis for the same. The
minimum sample size for quantitative analysis would be 15% of the total
samples taken for qualitative screening.

(c) Designing and operation of a framework for continuous monitoring of
milk quality in the hotspots as identified in sub-para (b) above.

Note1: The MRL of pesticide and antibiotics would be as per Notice calling
suggestions, views, comments etc. from stakeholders on the draft notifications
available on the website of FSSAI under the caption Notice for Comments under FSS
legislation on the home page. Also provided as Annexure.

1.5.3 ANALYSIS OF DATA WITH ONLINE TRACKING

¢ Data will be uploaded on the Milk Quality Monitoring Portal on weekly basis.

e A GPS & video/photo Tagging system will be followed during sampling for online
tracking.



21.4 BID CLARIFICATIONS & PRESENTATIONS

a.) During evaluation of the bids, the bidder may be requested for clarification on their bid.
Such clarifications are to be provided in writing and would need to be substantive. Non-
substantive and non-responsiveness on the part of the bidder may lead to disqualification
of bidder.

b.) Bidder will be called upon with prior notice to make presentations as per the time frame
specified, to support proposal evaluation. This is to enumerate and seek clarifications on
the submissions made by the bidder in their proposal. The presentation will also be
considered for Technical Evaluation. No new material or deviations from proposal would be
entertained during this process.

c.) Information provided by bidder through clarifications and/or presentations shall be taken

into account for proposal evaluation.

2.1.6 SECURITY DEPOSIT/EMD

(c) The bidder shall be required to submit the Earnest Money Deposit (EMD) for an amount
of Rs 8,00,000 /- (Rs .Eight lakh only) alongwith their bids in favour of “Senior Accounts
Officer, Food Safety and Standards authority of India” payable at New Delhi. The earnest
money deposit must be enclosed in the envelope containing the technical bid. The EMD
may be submitted in the form of an Account Payee Demand Draft, Fixed Deposit Receipt,
Banker’s Cheque or Bank Guarantee from any of the public sector banks or a private
sector bank authorized to conduct government business. The Bid Security of the
successful bidder would be returned, without any interest whatsoever, after the receipt
of Performance Security from them as called for in the contract or after expiry of the final
bid validity and latest on or before the 30t day after the award of the contract. EMD is
to remain valid for a period of forty-five days beyond the final bid validity period.

2.1.8 ELIGIBILITY CONDITIONS:
e Consortium is allowed as a single entity or a subsidiary. No consortium is allowed
between/amongst the firms who attended the pre-bid meeting on 24 Oct 2017.

Sd/-

(Umesh Kumar Jain)
Joint Director(QA)






